I or1928.

T of1923.

- was g signatory fo the said Conventions;

ACT No., XXV or 1933,

[PAssED BY THE INDIAN LEGISLATURE]
(Beceived the assent of the Governor General on the 91st ,
September, 1933.) .

An Act“further to amiénd the Indian Merchaiit thppmg Act,
1923, for cextain purposes,

“7‘ HEREAS an Internatmnal Gonvenmon for the Safety of
Life at Sea was signed in London  on the 81st day of May,

1929 for promoting safety of life at sea by establishing in

common agreement uniform prineciples and rules directed thereto;

AND WHERBAS an International I.oad Line ,Convention was
signed in London on the 5th day of July, 1980, for promoting
safety of life and property at sea by establishing in common
agreement uniform principles and rules with regard to the
limits to which-ships on international voyages may be loaded

Axp wrprEAs the Government of India by its representatives

AND WHEREAS in ordér to give effect to the said Conventions
and in order in certain other respects o make better provision
‘for Merchant; Shlppmg it ig expedient to amend the Indian
Merchant Shipping Act, 1928, for the purposes hereinatter
appearing ; '

It is hereby' enacted ay” follows:—

~ L. (1) This Act may be called the Indian Merchant Shipping Short tltle and o
(Second Amendment) Act, 1933, commence- {7,

ment.,

(9) This section shall come into force at once: the rest of
this Act or any section théreof shall come into force on such
date as the Governor General in Council mdy, by notification
in the Gazette of India, appdint in thig behalf.
2. In section 2 of the Indian Merchant Shipping Act, 1928 Amendment of
(hereinafter reféited 6 as the ‘said Act),— fection 2, Ao

(a) in clause (5), for the figures ‘‘1894—1921"" the figures
1894—1982" shall be substituted;

‘ () in-
Price anna 1 or 13d,
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(b) in clause (B), after the word ‘‘servants” the following
wordg shall be added, namely:— '

but does not include - any persons on ‘board the sh1p
either in. pursuiance ‘of the obligation laid upon
the master to carry shipwrecked, distressed or
other persons, or by reason of any circumstance .
which neither the master nor the owner could
have Jprevented or forestalled’’;

(c) after clause (6) the followmg clause shall be msextad
namely _— : i

4’551' o (6A) passenger steamer’ means a steamshlp carrymg
T ’ ~ more than twelve passengers;””.
mendmort or 3"5='For sub-section (I) of section 90 of ‘the said Act, the

I&tIioc?f gg’zs followmg sub section shall be substituted, namely B

(1) Every -place in & British Shlp “which is occupled by
seamen or apprentices engaged under this Act and
~.appropriated for their use shall’ have for each
seaman or ‘apprentice a space of not less than
twelve superficial feet and nct less than sevenﬁv two
‘cubic feet.”

B

‘;mendﬁ,eng of 4. In section 121 of the said Act, after clause (x111 the -

fﬁé“"k{:}; fcllowmg clauses shall be added, namel) —_
oz ,

“(xiv) the times of closmg and opening the hlnged doors,
portable plates, side scuttles, gangway cargo " and -
.coaling - ports -and- other openings ~which are
required by any rules made under. this Act to be-
kept closed during navigation;. .

o (xv) & record of all drills and inspections required by any

.r,‘ ' . rules made under this Act with an exphclt record

AP : ol “any defects disclosed; and, if boat-drill' is not

" practised on board the ship in any week, the

L ' reasons why boat-drill was not practised - in * that
weel.”’ o : : : :

L

i Amendment of 5. In sectlon 134 of the sald Act _
; ,:_Vsection 13"{ ’ :
' ‘i%(:‘%tsxm ° (a) in clause (b), after the word “eqmpments” the brackets -
and words ‘‘(including life-saving appliances and-
wn'eless telegraphy 1nstallatlon| >, and after the word"
“engine-driver’’ the words ‘‘and of the wireless
telegraphy operators and watchers’ ghall be inserted;:

and

(b"). for

<'w. A .
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( ) for clause (d) the followmg clause ghall ba substituted,
namely — .

_ “/(d) the voyages or clasg of voyages on which, as regards
construction, machmery and  6équipments, the
steamsh1p is in the surveyor’s. judgment fit to
ply;”.

6. In section 139 of the said Act the word “‘or’” at the end Amentment of

of clause (b), and the whole of clause (c) shall be omitted. Aot XX of
7. After section 139 of the said Act the followmg gection igiverstggﬁoﬁ
shall be mserted namely — . 1394.0n. At

‘ ““130A. (1) The owner or master of'a steamshlp in respoct Alterstionsin

~of which a certificate of survey hag been granted subseqll;ie?il 1‘5’?
under this Part, shall, as soon as possible after any feate of SUT-.-
alteration is made in the steamship’s  hull, equip- :fgna?l;‘liu:leyﬁ"
ments or machinery which affects the e'ﬁﬁciency. e
thereof or the sea- Worthmess of the steamship, give '
written notice to such persor as the ‘Governor General

in- Council may direct contammg full particulars of
the alteration.

(2) If the owner or master of a steamship, Wlthoht"reasoﬁ-
able cause, neglects' to give the notice required by
this section, he shall be liable to a fme thch mav o
extend to five hundred rupees. : :
(3) I the Governor General in Council has reason to
" betlieve, that since the making of the last declaration
of survey in respect of a steamship—e
(z) any such alteration as aforesaid has been made in
the hull, equipments or machlnery of the steam- -
ship; or _ :
(b) the hull, equlpmentq or machlnery of the steamship -

" have sustalned any “injury or are othermse in-.
sufficient, '

the Governor -General in Council may require the
steamship to be again surveyed to such extent as he ;
may think fit, and, if such requirement is not com- ~
plied with, may cancel any certificate of survey issued

under this Part in respect of the said steamship.”

8. After section 148 of the said Act the follomng ‘s6ction Ingertion of

shail bs inserted, namely — new section
u143A (1) No steamsh1p for which a cer’olﬁcate of survey ?ﬁ;&‘;;:ﬁt

is requlrea by this Part shall carry as ballast or as Sriage o
‘eargo ‘any goods whlch by re&son of their nature, oalpé!:rous‘

quantity
3{?*3
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quantlty or mode of stowage are either singly or
collectively liable to endanger the lives of the
passengers or the safety of the ship.

(?) The Governor General in Council may, subject to the
condition of previous publication, make rules
determining what goods are to be considered
dangerous goods and prescrlblng the precautions
which must be taken in the package and ~stowage
thereof,

(J) If goods are carrled in any steamshlp in contravention
of the provisions of this seciion or of the rules
made thereunder, the owner or master shall for
each offence be liable to a fine which may extend
to three thousand rupees and the steamship shall
be deemed for the purpose of section 282 to be

" unsafe by reason of improper loadmg

Amendment of 9 In section 144 of the said Act,—
gection 144

T P of : () in sub-section (1), the wordg “‘attested by a British
Consular. Offficer at the port where the survey was
made’’ shall be omitted; and

(b) in syb-section (2), the words “‘and duly attested by
. the British Copsular Officer at that port’’ shall be
" omitted.

’ ﬂﬂi’;‘éﬁ)‘g“f“ A 10 After clause (a) of sub-section (2) of section 145 of the

St XXI ot gaid Aot the following clause shall be inserted, namely:—

““(aa) declare the requlrements &8 to construction,
machinery,  equipments (including life-saving
appliances and wireless telegraphy- installation) and
- marking of subdivision load lines; which are to be
fiifilled, before a declaration of: survey may be
granted;’’,

Tnsertion of 11. Affer section 145 of the said Act the- followmg section
new section

1454 nAct  shall be inserted, namely: —

XXT of 1928... -

Eg‘;’:{ng{, © ““14pA. (1) The Governor-General in Council may, subject
General in to the. condition of previous publication, make
Council to . . : . .
make rules ag rules. in respeet of steamships for which a certi-
Hifatoty of ' fieate of survey is required by this Part,

regulating the provisions to bs made for the safety

of life ab. sea.
() In partlcular and without prejudice.to the-generslity
of the foregoing power, such rules.may regulato—
(a), the control of; hmged doors; pertable, plates, side
scuttles, gangway Cargo. and:coaling portﬂ and

other openings;
(b) the
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(b) the methods to be adopted and the appliances to be.

carried for the prevention, detection and
extinetion of fire;

(¢) the provision of means of making signals of distress
and the supply of lights inextingujshable in

. water and fitted for attachment to life-buoys;

(d) the provigion of boats, life-boats, life-rafts amd
buoyant apparatus, their equipment, and the
specifications with which they shall comply,
and the marking of these so as to show the

dimensions thereof and the number of persons

that may be carried thereon;

(¢) the manning of boats and life- boats and the quah-
fications and certificates of life-boat men;

(f) the provision to be made for mustering the
passengers and crew and for embarking them

In the boats and life-boats (including provision .

as to the lighting of, and as to the miesns of
ingress to, and egress from, different parts of
the ship);

(g9) the practising of boat drills; and -

(h) the ass1gnment of specific duties to each mermber of
the crew in the event of an.emergency.

(3) In making a rule under this section the Governor

General in Council may direct that a breach of'it
shall be punishable with fine which may extend

to two hundred rupees, and, when the breach is

a continuing breach, with a further fine which
may extend to twenty rupees for every day after
the first during which the breach continues.”
12. In Part IV of the said Act, in the headings and else-
where wherever the expressions occur, for the expressions ‘‘native
passenger’’, ‘‘native passengers’’, ‘‘native passenger ship”’ and
“nabive passenger ships’’, respectively, the expressions “‘un-
berthed passenger’’, ‘‘unberthed passengers’’, ‘‘unberthed
passenger ship” and ‘‘unberthed passenger ships’, shall be
substituted. _ o
18. In gection 147 of the said Act,—
(@) in sub-section (2),—

(5) for clause (a) the following clause shall be substituted,
namely :— -

““(a) to any steamship not carrymg more than sixty
unberthed passengers;’’, and ‘

- ' ‘ ‘(ii) for
5

Amendment

of Part IV,
Ach XXT of
1928,

Amendment:
of sgation 147

Aot XXT of: .
1928 ..

e
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‘ (u) for clauSe (b) the followmg clause shall be substituted,
_ - namely :—

ce L ““(b) to any shlp not intended to carry unberthed

passengers to or from any port in Brltlsh India:
. or’’; and
(b) in sub-section (8), for the words ‘‘carrying as passengers
more thun fifteen natives of Asia or Africa’ the
words ‘‘carrying’ more than fifteen unberthed
passengers” shall be substituted, and for the words
carzymg as passengers more than thirty such
-persons’’ the words ‘‘carrying more than ’ohmty such
. passengers’’ shall be substituted.
Amesdment of 14, For clause (I) of section 149 of the said Act the follow-
Aot XX1 of ing clause shall be substituted, namely:—

‘(1) ‘unberthed passenger’ means a passenger of the age
of twelve years or upwards for whom no
separate accommodation in any cabin, State room
or saloon is reserved; but it does not include either
a passenger in attendance on a person who is not
an unberthed passenger or a child under one year
of age; and, in the computation of passengers for
any of the purposes of thig Part, two persons of the
age of one year or upwards and under the age ot
twelve years shall be reckoned as one unberthed

passenger ;
Amendment of 15, Tn section 155 of the said Act,— ,
fsfztsxm of (@) in clause (e), for the words ‘‘propelled princmpally by

steam’ the words “‘propelled principally by
~_ machinery’’ shall be substituted; and
(b) in clause (g), for the words ‘‘propelled principally by
steam’’ the words ‘‘propelled principally by
machinery” shall be substituted, and for the words
“steam power” the word . ‘‘power’” shall be
substituted, :

" Amendment o~ 16, TIn sub-section (1) of section 160 of the said Act, for the
section 160.

Act XXIof words “‘unless he is satisfied that the ship has not’’ the words
1628. “‘if he hag reason to beheve that the - ship has’® shall ba
substituted.

* Amendment o 17. To the proviso to section 177 of the sald Act the follow-

'jfg{*on 17(7,§ ing words shall be added, namely:—

“but shall obtain from the certifying officer an endorse-
ment on the certificate B showing the number of
_passengers taken on board, and the nurmber of
passengers discharged, at that port or place.”
Amendment o - 18, In sub-section (2) of section 179 of the said Act, for the
'ﬁﬁﬁ’%"xlfﬁé word “‘steam’’ , in both places where it occurs, the word

““machinery”’ ghall be substituted.

19. In
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19. In sub-section {I) of section 183 of the said Act, for the Amendmens of ]
“word “‘steam’’ the word “‘machinery’’ shall be substituted. — Act XXI of |

20. In sub-section (I) of section 184 of the said Act, the ‘:;g‘g';g“{g';f of
words “‘from or to any port in British India to or from any fctXXLof

" port in the Red Sea’’ shall be omitted.

21. In sub-section (1) of section 200 of the said Act, for tte Amendment of
~words “‘propelled principally by steam'’ the words ‘‘propelied Act XXI of i
principally by machinery’’ shall be substituted, and for the * j

words ‘‘steam-power’’ the word ‘‘power’’ shall be substitutad,

22. In clause (I) of sub-section (I) of section 213 of the said Amendment of
section 213

Act, for the words ‘“‘steam-power” the word ‘‘power’’ shall be Act XXI of !
substituted. - 1023, |
23. In Part V of the gaid Act, after the main headlnrr Tosertion of :

: ! ti
““Sarery” and before the heading ‘‘Prevention of Collisions’ 3134 in Act

preceding section 214, the following section shall be inserted, XXt of 1623
namely :—

“218A. In this Part the expressions ‘Country to which the Definition. ,
International Conveption respecting T.oad Iines, i
1930, applies’ and ‘Country to which the Interna- i
~ tional Convention for the Safety of Life at Sea, 1929, -
applies’, rean— G

(i) a country which hag been declared by Order in Council ’
made by His Majesty under section 65 or sectior
87 of the Merchant Shipping (Safety and Load
. Line Conventions) Act, 1932, to have ratified or
‘acceded to the Convention specified in the ex-
pression and has not been so declared to have
denounced the Convention;

(%) any colony or overseas territory of, or any protectoraﬁe
or territory under suzerainty or mandats of a .
country so declared, in respect of which a declara-
tion under the said section of the said Act has
been made thabt the Convention specified in the
oxpression has been  applied to such colony,
territory or protectorate, and no - declaration has
been made that the said Convention has ceased 1o

@

apply.” .
‘24, After section 216 of the said Act, the following heading g';‘:f‘:c’g;“:g‘
‘ande sections shall be inserted, namely:— - . gleAandz108

923,
' Life-saving Appliances. !

216A. (1) The Governor General in Council may, subject Foverof, .

1 ity i icati ‘ake rules ral in Counell
to the condition of previous publication, make rulss ral In Counell

prescribing L% Jiererioe

K4
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prescribing the life-saving &ppli?,_ngé_s to be carried

by every British ship going to sea from any por in
British India,” B )

(2) In making 8 rule under this section, the Governor
General in Council may direct that a breach of it
shall be punishable with fine which may extend to
two hundred rupess, and, when the breach ig a
continuing breacli, with a further fine which may
extend to twenty rupees for every day after the

first during which the breach continues.
Ingpection of

provisiom-of- 216B. (I) A surveyor appointed under section 129 of this
;ﬁ%‘,”,ﬁ};ﬁ%g_’ - Act may, at any reasonable time, inspect any ship

for the purpose of seeing that she is properly pro.
vided with life-saving appliances in  conformity
with the rules made under this Act, ¢

(?) It the said surveyor findg that the ship is not so pro-
vided he shall give to the master or owner notice
in writing pointing out the deficiency, and also
pointing out what in his opinion.is requisite o
remedy the same, -

(8) Every notice so given shall be communicated in the
manner directed by the Governor General in
Council to the Chief Officer of Customs of any porb
at which the ship may seek to obfain a clearance,
and the ship shall be detained until a certificate
signed by such surveyor ig produced to the effect
that the ship is properly provided with life-saving
appliances in conformity with the said rules.

(4) Such fees may be charged for the grant of the certi-
ficate referred to in sub-section (3) ag the Governor
Genera] in Council may prescribe.”’

Substitutionot  oF o the heading to sections 217 to 224 of the said Asct
new sections ! g . . hall
237%31%43417“’_} and for those sections the following headings and sections s
g?‘i{ﬁgt XXI be substituted, namely:—

O . .

“*Load Lines.

Operation of 217. (1) Sections 218 to 224M inclusive (herei'nafter referred
provisions R AR . ‘b to load li es_) shall
relatingtoload to ag ‘the provisions of this Part relating to load lin :

tucs. have effect only from such date as the Governor General in

Council may, by notification in the Gazette of India, appoint
in this behalf. "

(2) Notwithstanding the provisions of sub-section (1) the
power o make rules conferred by section 219 and by sub-section
(1) of section 224M may be exercised, and a load-line cerblﬁ(;t;;

man

8

—rme
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may be issuegi in accordance with the ruleg made under sectmh
219, ab any time before such appointed date as if the provisions

of thigs Part relating to load lines were already in force; and

where a load-line certificate is so issued in respect of any ship,
or where before such appointed date a certificate granted under
gection 223 of this Act as in force prior to its amendment by the
Indian Merchant Shlppmg (Second Amendment) Act, 1983,

-ceages to be in force in respect of any ship, the provisions cf

this Part relating to load lines shall be deemed to have come -

into foree with respect to such ship as from the date on which
the said load-line certificate is issued or the said certificate

: granted under section 223 ceases to be in force, as the case may

be.

218, (1) The provisiong of thls Part relating to load lines
sbah not apply to-—

(i) any sailing ship of legs than 150 tons gross tonnage
employed in plying coastwise between ports situated
in India and Ceylon;

(i) any ship solely engaged in fishing;
. (ifi) any pleasure yacht.

‘ () The Governor General in Council may, on such condi-
tions as he may think fit, exempt from the provisions of this

Part relating to load lines—

(1) any ship plying between the near neighbouring ports
of two or more countries if the Governor General in
Council and the Governments of those countries
are satisfied that the sheltered nature and
conditions of the voyages between those ports
make it unreasonable or impracticable to apply to

Shlps exempt
from provis

sions relating
to load lines,

shipg so plying the provisiong of this Part relating -

to load lines;

(%) any ship plying between near neighbouring ports of
the same country if the Governor General in
Council is satisfied as aforesaid;

(i) wooden ships of primitive build if the Governcr
_General in Council considers that it would be un-
reasonable or impracticable to apply the said pro-
vigions o them;

(iv) any class of steamships of less than 150 tons gross
tonnage which are employed in plying ccastwise
between ports situated in India and Ceylon and do
not earry cargo.

219, The -

R
3
j
3
{
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Power of 219. The Governor General in Council may, subject to the

Qeneral In 460 dition of previous publication, make rules (hereafter in thig

Council to

g&ai‘:néulﬁiegf Act referred to as ‘the load-line rules’) regulating the survey

of ships for the purposc of assignment and marking of Toad lines
.and prescribing the conditions (hercafter in this Act referred
~to as ‘the conditions of sssignment’) on which load lines may
be assigned.
Marking of 220. (1) No DBritish ship registered in British India, being
gock lineand o chip of which the keel was laid. after the 30th day of June,
1932, and not being exempt from the provisions of this Part
relating to load lines, shall proceed .o sea unless—
(i) the ship has been surveyed in accordance with the
load-line mles;
(#) the ship complies with the conditions of assignment;
(ti7) the sh1p is marked on each side with a mark (hare-
after in this Act referred to as a ‘deck line’)
indicating the position of the uppermost complete
duek as defined by the lowd-line rules, und with
marks (hereatter in this Act referred to as ‘load
lines’) indicating the several maximum depths to
which the ship can be safely loaded in wvarious
circumstances prescribed by the load-line rules;

(iv) the deck line -and load lines are of the description
required by the load-line rules, the deck line is in
the posibion required by those rules, aund the load
‘lines are of the number required by such of those
rules as are applicable to the ship; and

(v) the load lines are in the position required by such of

the load-line yules as are applicub‘Ie to the ship.
(2) No British ship registered in British India, being a ship
‘of which the keel was laid before the first day of July, 1932,
‘and not being exempt from the provisions of this Part relating

to load lines, shall proceed to sea unless—

(i) the ship has been gurveyed and marked in accordance
with clauses (i), (i) and (iv) of sub-section (1);

(ii) the ship complies with the conditions of assigmnent
in principle and also in detail so far as, in the
opinion of the Governor General in Council, is
reasonable and practicable having ragard o the
efficiency of the protection of cpenings, the guard
rails, the freeing ports and the means of access
to ‘the crew’s quarters providsd by the arrunge-
ments, fittings and appliances exigting on the ship
ab the time when she is first surveyed under this
section; and

. (tif) the .
10
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(iii) the load lines age either in the position required by
clause (v) of ~ sub-section (I) or in the position
required by the tables used by the Bourd of Trade
on the 31st day of December, 1906, for fixing the
position of load lines, subject to such modifications
of those tables and of the application thereoi as
were in force immediately before the 5th.day of
July, 1930.

(3) It any ship proceeds or attempts to proceed to sea in
contravention of this section, the master or owner therecf shall
for each offence be liable to a fine which may extend to one
thousand rupees. ‘ '

(4) Any ship attempting to proceed fo sea without baing
surveyed and marked -as required by fhis section may be
detained until she has been so surveyed and marked, and any
ship which does not comply with the conditions of assign.
ment to the extent required in her case by this section shall
be deemed to be unsafe for the purpose of section 282.

. 221. (1) A British ship registered in British India (not being
exempt from the provisions of this Part relating to load lices)
shall not be so loaded as to submerge in salt water, when the
ship has no list, the appropriate load line on each side cf the
‘ship, that is to say, the load line indicating or purporting to
indicate the maximum depth to which the ship is for the time
‘being entitled under the load line rules to be loaded.

(2) 1f any such ship is loaded in contravention of this section,
the owner or master of the ship shall for each offence be liable
to a fine which may extend to one thousand rupees and to such
additional fine, not exceeding the amount hereinalter spocified,
a8 the Court thinks fit to impose having regard to the extent
to which the earning capacity of the ship was, or would have
boen, inereased by reason of the submersion,

(3) The said additional fine shall not exceed one thousand
rupees for every inch or fraction of an inch by which the appro-
priate load line on each side of the ship was submerged, or

Submersion of
0

would have been submerged if the ship had bcen in salt water

and had had no list.

- (4) In any proceedings against an owner or master for a
contravention of this section, it shall be a good defence to
prove that the contravention was due solely to deviation or

_delay, being deviation or delay caused solely by stress of weather

or other circumstances which neither the master nor the owner
nor the charterer (if any) could have prevented or forestalled.

(5) Withou

11

ad line,
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(6) Without prejudice to any proceedings under the fore-
going provisions of this section, any ship which is loaded in
contravention of this sectlon may be detained until she ceases
to be so loaded.

Offences in 222, If—
relatlon to i
marks. (7) the owner or master of a British ship registered in
British India, which has been marked in aecord-
"ance with the foregoing provisions of this Part,
fails without reasonable cause to keep the ship

go marked, or
(#) any person conceals, removes, alters, defaces or
obliterates, or suffers any person under hig control
to conceal, remove, alter, deface or obliterale any
mark placed on any such ship in -accordance with
the foreguing provisions of this Part, except with
the authority of a person entitled under the load-
line rules to authorise the alteration of the mark
or except for the purpose of escaping capture by
an enemy,
" he shall for each offence be hable to a ﬁne which muy extend
to one thousand rupees.

~ TInspeotion of 223. A surveyor authorised in thigs behalf by the Governcr

D i sag- General in Council may inspect any British ship registered in
Alnes; British- India for the purpose of seeing that the provisions of
this Part relating to load lines have been complied with and
for this purpose may go on board the ship at all reascnable
timeg and do all things necessary for the proper inspection of
the ship and may also require the master of the ship
to supply him with any information which it is in the
power of the master to supply for that purpose, including the
production of any certificate granted under this Part in respeot

of the ship.

Certificates.

224. (1) Where a British ship registered in British India has
ﬁ:;;l Se‘t’ﬁ&"c‘;‘%;, been -surveyed and marked in accordance with the foregoing
snd offeot  provisions of this Part and complies with the conditions ot
assignment to the extent required in her case by those
provisions, there shall be issued to the owner of the ship

on his application and on payment of the prescribed fee—
(i) in the case of a ship of 150 tons gross tonnage or
upwards which carries cargo or passengers, a
certificate to be called ‘an international load-line

certificate’; and

o (#) in
12
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(1) in the case of any other ship, a certificate to be called
‘a British India load-line certificate’.

(8) Every such certificate shall be issued either by the
Governor General in Council or by such other person as moy
be authorised in that behalf by the Governor General in Council
and shall be issued in such form and manner as may be
prescribed by the load-line rules,

(8) The Governor General in Council rhay request the
Government of a country to which the International Convention
respecting Load Lines, 1930, applies; to issue a load-line certi-
ficate in the form of an international load-line certificate under
that Convention in respect of a British ship registered in British
India, and a certificate issued in pursuance of such a request
containing a statement that it has been so issued shall have
effect for the purposes of this Part as if it had been issued by
the Governor General in Council.

(4) Where a load-line certificate, issued in puré'uance of this .

section and for the time being in force, is produced in respect
of a ship, the ship shall, for the purposes of the foregoing
provisions of this Part, be deemed fo have been surveyed as
required by those provisions, and, if the deck line and load lines
on the ship are of the number and desecription required by the

load-line rules and the position of the deck line and .

load lines corresponds with the position specified in the
certificate, the ship shall be deemed to be :narked as required
by those provisions. ;

224A. (1) Every load-line certificate issued by or under the
authority of the Governor General in Council shall, unless it is
renewed in accordance with the provisions of sub-section (2),
expire at the end of such period, not exceeding five years fmm
the date of its issue, as may be specified therein.

© (8) Any such load-line certificate may, after a survey not
less effective than the survey required by the load-line rules
before the issue of the certificate, be renewed from time to time
by the - Governor- General in Council or by any
person authorised by the Governor General in- Couneil
to issue a load-line certificate, for such pericd (not exceeding
“five years on any occasion) as the Governor Genersl in Council
or the person renewing the certificate thinks fit.

(3) The Governor General in Council shall cancel any such
load-line certificate in force in respect of a ship if he has
reason to believe that— '

- (i) material alterations have taken place in the hull or
superstructures of the ship which affect the
position of-the load lines; or

(i) ‘the
13 .

Durgtion,
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(i1) the fittings and appliances for the protection of
openings, the guard rails, the [reeing ports or the
meang of nccess to the crew’s quarters have not
been maintained on the ship in as effective a condi-
tion a8 they were in when the certificate was. -
issued.

(4) The owner of every ship in respect of which any such
certificate has been issued shall, so long ag the certificate
remaing in force, cause the ship to be surveyed in the preseribed:
manner once at least in each year after the issue of the certi-
ficate for the purpose of seeing whether the certificate shculd,
having regard to sub-section (3), remain in force, and.if the
ship is not so surveyed, the Governor General in Council shall
cancel the certificate:

~ Provided that the Governor General in Council, if he thinke
fit in any particular case, may extend tha said period of one
year.

(6) Where any such load-line certificate has expired or heen
cancelled, the Governor General in Council may require the
owner or magter of the ship to which the certificate relates to
deliver up the certificate as he directs, and the ship may be
detgined until such requirement has been complied with, and
if the owner or master fails without reasonable catize tc comply
with such requirement, he shall for each offence he liable to &
fine which may extend to one hundred rupees.

(6) On the survey of any ship in pursuance of flis section

. there shall be paid by the owner of the ship such fee as may

Ships not to

proceed to a!ea

without oert
fleate,

be prescribed.

224B. (1) No British ship registered in British India shall
proceed to sea unless there is in force in respect of the ship.
8 load-line certificate issued under the provisions of section 224.

{2) The master of every DBritish ship registered in British
India shall produce to the officer of Customs, from whom a port
clearance for the ship is demanded, the certificate which is.
required by the foregoing provisions of this section to be in
force when the ship proceeds to sea, and the port clearance
shall not be granted, and the ship may be delained, until that
‘certificate is so produced.

(3) The master of, any ship which proceeds or attempts to-
proceed to sea in contravention of this section ghall for each
offence be liable to a fine which may extend to one thousand
rupees.

A 224C. (1) When
14
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! i ifi issued in Publcation of
924C. (1) When a load-line certificate has been issued Publication of

pursuance of the foregoing provisions of this Part in respect of floate and par-
oy . 3 . .y . Ctlia,
& British ship registered in British India other than a home- ing to depth

trade ship not exceeding 800 tons burden— of loading.

(i) the owner of the ship shall forthwith on the receipt
of the certificate cause it to be framed and posted
up in some conspicuous place on board the ship,
and to be kept so framed and posted up and
legible so long as the certificate remains in force
and the ship is in use; and

(i) the master of the ship, before making any other entry

" in any official log-book, shall enter or cause to he

entered therein the particulars as to the position

of the deck line and load lines: specified 1 the
certificate.

(2) Before any such ship leaves any dock, wharf, harbour
or other placs for the purpose of proceeding to sea, the master
thereof shall—

(i) enter or cause to be euntered in the official log-book
such particulars relating to the depth to which the
ship is for the time being loaded as the Governor
General in Council may by rules  made in this
behalf prescribe; and ’

(i) cause a notice, in such form and containing such of
the said particulars as may he required by the said
rules, to be posted up in some. conspicuous place-
on board the ship and to bs kept so posted up -
and legible until the ship arrives at some other
dock, wharf, harbour or place: -

Provided that the Governor General in Council may by
the said rules exempt home-trade ships or any class
of home-trade ships from the requirements of
clause (i7) of this sub-section. :

. (8) If the master or owner of any British ship rogistered in
British India fails to comply with the provisions of thig secticn,
he shall for each offence be liable to a fine which may extend
to two hundred rupees. ' ' :

. 224D. (1) Before an agreement with the crew of any British 1nsertion of
: rticulars ap

ship registered in British India, in respect of which a load-line 1o icsd liues tn
certificate is in force, is signed by any member of the crew, 2Eeacm
the master of the ship shall insert in the agreement the.parti-

culars as to the position of the deck line and load lines specifiad:

| in
: L | .15
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in' the certificate, and if he fails to do 80, he shall for esach
cffence be liable to a fine which mey extend to two hundred
‘rupees. ‘

(%) In the case of a British ship registered in British India,

bfeing a foreign-going ship, the shipping master shall not proceed
with the engagement of the crew until—

0 thert_e is produced to him a load-iins certificate’ for the
time being in force in respect of the ship; and

(7)) he is gatisﬁed that the particulars required by thia
section have been inserted in the agreement with
the crew, :

{

RBpeoial provisions as to ships not registered in British India.

%oad-tline cer-  224F. (1) The Governor General in Council msy, at the
‘shjllf)::gt regi‘é. request of a country to which the Infernational = Convention

. ‘tered In British

Indla. respecting Load Lines, 1930, applies, issue an international
load-line certificate in respect of a ship of that country if he-
is- satisfied in like manner as in the case of a British ship
registered in British India that he can properly issue the certi-
ficate, and where a certificate is issied at such. a request, it
shall contain a statement that it has been so issued.

(2) With a view to determining the wvalidily in British India
of certificates purporting to have been issued in accordance with
the International Convention respecting load Lines, 1930, in
respect of ships not registered in British India, the Governor
General in Council shall make such rules as appear to him to
be necessary, and for the purpose of the provisions hereafter
contained in this. Part relating to ships not registered in British
India, the expression “a valid international load-line. certificate’
means a certificate complying with such of those rules as are
applicable in the circumstances. .

Inspection and 224F. «(1) A surveyor authorised in this behalf by the

ggﬂ:éxg%:;‘ei ® Governor Greneral in Council may, at any ressonable.time, go

In British on board any ship not registered in British India being a ship
of 150 tons gross tonnage or upwards carrying cargo or passengers
and belonging to a country to which the International Conven~
tion respecting Load Lines, 1980, applies, when such ship is
within any port in British India, for the purpose of demanding’
the production of any load-line certificate for the time being
in force in respect of the ship.

(®) It a valid international load-line certiﬁcaté is produced.
to the surveyor on any such demand, the surveyor's powers of
' inspecting
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inspecting the ship with respect to load line shall be limited
o seeing—

() that the ship is not loaded beyond the limits allowed
by the certificate;

{#)) that the position of the load lines on the ship cor-
responds - with the position specified in the
certificate ;

(iii) that no material alterations have taken place in the
hull or superstructures of the ship which affect tI1e
position of the load lines;

{iv) that the fittings and appliances for the probection of
openings, the guard rails, the freeing ports and
the means of access to the crew’s quarters have
been maintained on the ship in as -effective a
condition ‘as they were in when the certificate
was issued.

(3) If it is found on wny such inspection that the ship is
loaded beyond the limits allowed by the certificate, the ship
may be detained and the provisions of section 288 shall apply.

(4) It it is found on any such inspection that the load lines

on the ship are not in the position specified in the certificate,
the ship may be detained until the matter has been rectified
to the satisfaction of the surveyor.

(5) If it is found on any such 1nspecblon that the ship hns-

been so materially altered in respect of the matters referred to
in clauses (i) and (iv) of sub-section (2) that the ship is mani-
festly unfit- to" proceed to sea Wlthout danger to human life,
the ship shall be deemed to be unsafe for the purpose of section
282 (in the case of a British ship) or for the purpose of sectmn
288 (in the case of a foreign ship):

Provided that where the ship has been detained under either
of the last-mentioned sections, the Governor (General in Council
shall order the ship to-be reledsed as soon as he ig satisfied
that the ship. is fit to proeeed to sea Wlthout danger to human
llfe .

(6) It a valid international load-line certificate is not
_produced to the surveyor on such demand as aforesaid, the
surveyor shall have the same power of mspeomng the ship,

for

17
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]

for the purpose of seeing that the provisiong of this Part relat-
ing to load lines have been complied ‘with, ug if the ship were
a British ship registered in British India.

(7) For the purposes of this section g ship shall be deemed
to be loaded beyond the limits allowed by the certificate if she
is 80 loaded as to submerge in salt water, when the ship has
no list, the appropriate load line on each side of the ship, that
is to say, the load line appearing by the certificate to mdicate
the maximum depth to which the ship is for the time being
entitled under the International Convention respecting Load
Lines, 1980, to be loaded.

.Sﬁr‘;ﬁiﬁggte of 224G. The master of every ship not registered in British

registered in  India being a ship of 150 tons gross tonnage or upwards carry-

British Indla . . .

to be produced Ing cargo or passengers, and belonging to a country to which

to Cusboms. 416 International Convention respecting Load Lines, 1930,
applies, shall produce to the officer of Customs from whom a
port clearance for the ship from any port in British India is
demanded—

(1) in a case where port clearance is demanded in respect.
of a voyage to a port or place cutgide British Tudisa,
8 valid international load-line certificate;

(%) in a case where port clearance ig demanded in respect
of any other voyage, either a valid international
load-line certificate or a valid British India lcad-
line certificate; '

and the port clearance shall not be granted and the sghip may
be detained until the certificate requ'red by this section is so
produced.

Marking of | 224H. The provisions of section 220 shall apply to ships not

load Hnes of registered in British India proceeding or attempting to proceed
ge'é’f:g&oe% in to sea from ports-in British India as they apply to British
ritlsh Indle.  ¢hing registered in British India subject to the following modi-

fications, namely:—

(i) the said section shall not apply to a ship not registered
“in British India if a valid international load-line
certificate is produced in respect of the ship; and

(ti) subject to the provisions of clause (i) of this section
a foreign ship which does not comply with the
conditions of assignment to the extent required in
her case by the said section 220 shall be deemed -
to be unsafe for the purpose of section 288.

2241, The
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{
2241. The provisiong of section 221 shall epply to ships not Submerstonof -
. . o . . Y . load Hne of
registered in British India, while they ave within any port..in sllllps uot]r6~
British India as they apply to ships registered in British India B

subject to the following modifications, namely:—

(?) no ship of 150 tons gross tonnage or upwards carrying
cargo or passengers and belonging to a country to
which the International Convention respecting Load-
Lines, 1080, applies, shall be detained-and no pro-
ceedings shall be taken against the owner or master
thereof by virtue of the said section except afler an
inspection by a surveyor as provided by section
224F ; and :

(%) the expression ‘the appropriate load line’ in relation to
any ship not registered in British India shall mean—

(@) in the case of a ship in respect of which there is
produced on such an inspection as aforesaid a valid
international load-line certificate, the load line

 appearing by the certificate to indicate the ;
maximum depth to which the ship is for the time :
being enfifled under the International Convention
respecting Load Lines, 1980, to be loaded;

(b) in any other case, the load line which correspends 1
with the load line indicating the maximum depth ;
-to which the ship is for the time being entitled
under the load-line rules to be loaded, or, if no
load line on the ship corresponds ag aforesaid, the
lowest load line thereon. ‘

1 224J. The provisions of section 223 shall apply, in the aame ﬁggl):“lmn“ !
manner a3 they apply to British ships registered in British India, Teglatered fn
to all other ships while they are within any port in British Tndia, ’

except ships to which the provisions of section 224F apply.

224K. (1) The provisiong of this Part relating to the issue, Load:lne
certificates

effect, duration, renewal and cancellation of British India load- of ships
line certificates shall apply to ships not registered in British RoLregiiered
India as they apply to British ships registered in British India I24% '

subject to the following modifications, namely :—

({) any such certificate may be issued in respect of any.
such ship as in respect of a ship registered in
British India, provided that any such certificate
issued in respect of a ship of 150 tons gross tonnage .
and upwards carrying cargo or passengers and
belonging to a country to which the International
Convention respecting Load Lines, 1980, applies,

P : shall
19

!
\




&

Indian Merchant Shipping (Second Amendment). [AcT XXV

shall only be valid so long as the ship is not plying

- on voyages from or to any place in British India
to or from any place outside British India and
shall be endorsed with a statement to that effect
and shall be cancelled by the Governor General in
Council if he has reason to believe that the ghip
is so plying; and .

(i) the survey required for the purpose of seeing whether
the certificate should remain in force shall take
place when required by the Governor General in
Couneil.

(%) If the Governor General in Council is satisfied—
() either—

(a) that by the law in force in any part of His Majesty’s
dominions outside British Indis provision has been
made for the fixing, marking and certifying of load
lines on British ships (or any class or description
of British ships) registered in that part of His
Majesty’s dominions, or

(b) that provision has been made as aforesaid by the law
~in force in any foreign country with respect to
ships (or any class or descripfion of ships) of that
eountry and has also been so made {or has been
agreed to be so made) for recognising British India
load-line certificates as having the same effect in
ports of that country as certificates issued under
the said provision, and

(i) that the said provision for the fixing, marking and
certifying of load lines is based on the same principles
“as the corredponding provisions of this Part relating

to load lines and is equally effective,
he may, by notification in the Gazette of India, direct that
load-line certificates issued in pursuance of the sald provision in
regpect of British ships (or that class or description of Brifish

ships) registered in that part of His Majesty’s dominions, or in

rospect of ships (or that class or description of ghips) >f that
foreign country, as the case may be, shall have the same effect

for the purpose of this Part as British India load-line certificates:

. Provided that such direction shall not apply to ships of 150
tons gross tonnage and upwards carrying cdrgo or passengers
and belonging to countries to which the International Conven-
tion respectmg Load Lines, 1930, applies, if such ships are
engaged in plying on voyages from or to any place in British
India to or from any place outside British India.

L 924TL. The
20
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224L. The master of every ship not registered in British
India other than ships to which the provisions of section 224G
apply shall produce to the officer of Customs from whom a port
clearance for the ship from any port in British India is
demanded, either g British India load line certificate or a. certifi-
cate having effect under this Act as such g certificate, being a
certificate for the time being in force in respect of the ship, and
the port clearance shall not be granted and the ship may be

detained until the certificate required by this section is so
produced.

Loading of Timber. ‘

224M. (1) The Governor General in Council shall subject to
the condition of previous publication, make rules (hereafter in
this section referred to as the ‘timber cargo rules’) as to tlie
conditions on which timber may be carried as-cargo in any
uncovered space on the deck of any ship.

(2) The timber cargo rules may prescribe a special load line
to be used only when the ship ig carrying timber ag cargo on
deck and the conditions on which such special load line may
be assigned, and may further prescribe either generally cr with
reference to particular voyages and seasons the manner and
position in which such timber is to be stowed and the provisions
which are to be made for the safety of the crew.

(3) If any provision of the timber cargo rules is contravened
in the case of any British ship registered in British India, the
master of the ship shall be liable to a fine which may éxtend to
five thousand rupees:

Provided that in sny proceedings against a master in respeot
of a contravention of the timber cargo rules it shall be a good
defence to prove that the contravention was due solely to
deviation or delay, being deviation or delay caused solely by
stress of weather or other circumstances which neither the
master nor the owner nor the charterer (if any) could have
prevented or forestalled.

(4) Any surveyor authorised in this behalf by the Governor
General in -Council may, at any reagonable time, inspect any
- ghip carrying timber as cargo in any uncovered space on her
deck for the purpose of seeing whether the t1mber cargo rules
have been comphed “with,

(5) The foregoing provisions of this section and the tlrnber
cargo rules shall apply to ships not registered in British Tndia,
while they are within any port in British Indla as they apply to
British ships registered in British India.’ -

Certificates to
be produced to
Customs by -
ships not
registered In ,
British Indla,

Power of

G overnor

General In
Counoll to

make rules as i

to timber |

cargo,
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1

Substitutlon of 26. For the heading to sections 227 and 228 of the said Act
for sections  and for those sections the dollowing heading and sections shall

227 and 228
Act X X1 ot be substituted, namely:—

“‘Subdivision Load Lines.

Sabmeraion of 2 —
subdivision ° 2217. (1) Where

load lines in ayr :

case of Brivlsh (@) a British passenger steamer registered in British Tndia
m:;n?; %ﬁ’t’xsh has been marked with subdivision load lines, that
Indla. is to say, load lines indicating the depth to which

the steamer may be loaded having regard to the
extent to which she is subdivided and to the space
for the time being allotted to passengers, and

(b) the appropriate subdivision load line, -that is to say,
the subdivision load line approprlate to the space
for the fime being allotted to passengers on the
steamer, is lower than the load line indicating the
maximum depth to which the steamer iz for the
time being entitled under the provisions of this
Part to be loaded,

the steamer shall not be so loaded as to submerge the appro-
priate subdivision load line on each Eude of the steamer when
the steamer has no list.

(2) It any such steamer is loaded in contravention of this
section, the owner or master of the stearner shall for each
offence be liable to a fine which may extend to one thousand
rupees and to such additional fine, not- exceeding the amount
hereinafter specified, as the Courbt thinks fit to impose, baving
regard to the extent to which the earning capacity of the ship
was, or would have been, increased by reason of ths sub-

mersion. .

(3) The said additional fine shall not exceed one thousand
rupees for every inch or fraction of an inch by which the apvro-
priate subdivision load line on each side of the ship was
submerged, or would have been submerged if the ship had lad
no list.

(4¢) Without prejudice to any proceedings under the foregoing
provisions of this section, any such steamer which is loaded in
contravention of this section may be detained until she ceases
to be so loaded.

Application of 228, The provisions of section 227 shall apply to passenger
steamers not  steamers not registered in British India while they are within
any port in British India as they apply to British passenger

registered in
British India,
steamers registered in British India.’
27! In
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27 In section 234 of the said Act, after the word * ‘unsafe,’
the followmv words shiall be inserted, namely :—
“or if a ship is detained in pursuance of any provision
of this Part which provides for the detenticn cf a

ship until g certain event occurs,’’

28. In section 238 of the said Act, after the word “‘unsafe”
the following words shall be inserted, namely:—

7

‘‘by reason of the defective condition of her hull, equip-
ments or machinery, or’’

29. Section 241 of the said Act shall be omitted.

30. After section 242 of the said Act the following sections
~ shall be inserted, namely:—

“‘242A. (1) On angd after such date as the Governor
General in Council may, by notification in the
Gazette of India, appoint in this behalf every
_ British ship registered in British India being a
passenger steamer of 5,000 tons gross tonnage or
upwards shall be provided with g wireless direction.
finding apparatus of the prescribed description.

{2) If this section is not complied with in the case of any
such ghip; the master or owner of the ship shall be
liable in Tespect of each offence to & fine which
may extend to two hundred rupees.

(1) Every ship compulsorily equipped under the
provisions of section 242 with a wireless telagraph
installation shall maintain in the wireless telegraph
room a wireless telegraph log in which shall be
entered such particulars relating to the operation

- of the wirelegs telegraph installation and as to the
maintenance of the wirelesg telegraph service as
may be prescribed.

(2) The provisions of section 122 shall apply to the wireless
telegraph log kept under thls section as -if it were
an official ]ocr book.

. 31. To sub-section (2) of section 248 of the said Acﬁ the
following proviso shall be added, namely:—

“Provided that if a valid Safety Convention Certificate
is produced in respect of any ship not registered
in British India, the inspection shail be limited
to seeing that the ¢hip is provided with a wireiess
telegraph installation and that the nwnver of

certified

93
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certified operators ‘and = watchers corresponds
substantially with the particulars stated in the
~ certificate,’’ S S .
32. In clause (a) of sub-section (2) of section 245 of the said
Act,— - ' ' o
(a) after the word “‘installation’ the words ‘‘and wire-
less direction-finding apparatus’’ shall be inserted ;
(b) after.the word ‘‘maintained’’ the words ‘‘the form. .
of the wireless Jog and the particulars to be
entered therein’’ ghall be inserted; and
(¢) the proviso shall be omitted.
833. In Part V of the said Act, after section 245 the follow-
ing headings and sections shall be inserted, namely:—

““Signalling .. Lamps.

~ 245A. (1) Every British ship registered in British India
being & ship of over:150 tons gross tonnage shall, when pro-
ceeding to sea from -any port or place in British India to any
port or place outside British India, be provided with a signalling
lamp of the type approved by the Governor General in Council.

(2) If any ship proceéds or attempts to proceed to sea im
contravention of thig section, the owner or master thereof shall
for each offence be liable to a fine which may extend to two

hundred rupees.

Safety Certz’ﬁcatés, Radio-telegraphy Certificates and
Exemption Certificates. : '

245B. The provisions of this Part relating to Bafety
Certificates, Qualified Safety Certificates, Bafety. Radio tele-
graphy Certificates and Exemption Certificates, that is to say,
the provisions of section 245C to section 245M inclusive, shall
have effect only from such date as the Governor General in
Council may, by notification in the Gazette of India, appoint

in this behalf. :
245C. (1) Upon receipt of a declaration of survey granted
under Part ITI in respect of a steamship for which a certificate
of survey is required by that Part, the Governor General in
Council shall, if satisfied that the steamship complies with all
the provisions as to construction, machinery and equipments
(including life-saving appliances, and wireless telegraphy
ingtallation) applicable to such steamship under this Act, cause
' a certificate

24
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& certificate, to be called a Safety Certificate or a Qualified
Safety Certificate as the case may be, to be prepared and
delivered ihrough such officer as the Govemor General in Council
may appoint in this behalf to the ¢wner or master of the steam-
ship. .

(8) The Safety Certificate shall be in the prescribed form and
shall state that the steamship complies with the requirements
of the International Convention for the Safety of Life at Sea,
signed in London on the 31st day of May, 1929.

(3) The Qualified Safety Certificate shall be in the preseribed
form and shall state in'what respects the steamship complies with
the requirements of the International Convention for the Saféty
.of Life at Sea signed in London on the 81st day of May, 1929,

245D, (1) The owner or master of any British ship registered g:lgegttya 3;*;“0'

in British India which is not a passenger steamer but which Certificate, -

is required by the provisions of section 242 to be provided with -
a wireless telegraphy installation and which is intended to ply

on voyages from or to any place in British India to or from any .
place outside British India shall, if the Governor General in

Councll is satisfied that the ship complies with all the provisions

as to wireless telegraphy applicable to such ship under ths

Part, receive a certificate to be called a Safety Radio-telegraphy, |

Certificate, to be prepared and delivered through such officer ag 7

the Governor General in Council may appoint in this behalf.

(9) The Bafety Radio-telegraphy Certificate shall be in’ the
prescribed form and shsll state that the ship complies in respect
of wireless telegraphy installation with the requirements of the
International Convention for the Safety of Life at Sea, signed in
London on the 81st day of May, 1929.

2451, The owner or master of any Britigh' ship registered in gé%rﬁ%i;!ltc;n
British India which is intended to ply on voyages from or 1o any '
place in British India to or from any place outside British India
and in regard to which the Governor General in Council has
made a declaration under section 126 or an order of exemption e
under the -proviso to sub-section (I) of section 242 shall on
application to the officer appoin’oed in this behalf by the
Governor General in Council receive from such officer a
certlﬁcate in the prescnbed form -to. be called an Exemption
Ce;rtlﬁcate

245F. (1) A Safety Certificate, Quahﬁed Safety Certlﬁcate Duration of
Safety Radio- telegraphy Certificate or Exemption Certificate OriTonteR
issued under the provisions of gection 245C, 245D or 245T, shall °
not remain in force for more than one year from the date of its

issue, -
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* issue, nor-after notice is given by the authority issuing it to the

Jssue of Certi- -

fleates to ships
of forelgn
e ountries,

owner or master of the ship in respect of which it has been

‘issued, ‘that that authority has carcélled the certificate.

(2) If the ship in respect of which any such certificato has

_beer} issued is absent fromr British Indis at the date when the
-certificate expires, the authority issuing the certificate, or any

Person authorised by that authority for the purpose, may, if it
appears proper and reasonable so to do, grant such extension
of the certificate as will allow the ship to return to British Indis,

but no such extension shall have effect for more than five
m,'onths from the said date.

(3) If the ship in respect of which a Safety Certificate issued
under section 245C is in foree has on board in. the course of a
particular voyage a total number of persons less than the
number stated in the certificate to be the number for which

‘the life-saving appliahces on the ship provide, the owner or

master of the ship may obtain from the authority issuing the
certificate; or any person authorised by that authority for the
purpose, a memorandum to be attached to the certificate stat-
ing the total number of persons carried on the ship on that
voyage, and the modifications which = may be made for the
purpose of that voyage in the particulars with respect to life-
saving appliences stated in the certificate. '

245G.. (1) The Governor General in Council -may, at the
request of the Government of a country to which the
International Convention for the Safety of Life at Sea, 1929,
applies, cause a Safety Certificate -or Safety Radio-telegraphy

‘Certificate to be issued in respect of a ship of that country

if he is satisfied in like manner as in the case of a British ship
registered in British India that such a cerfificate can properly
be issued, and, where a certificate is issued at such a request, it
ghall contain a statement that it has been so issued.

(2) With a view to determining the validity in British
India of certificates purporting to have been. issued in
accordance with the International Convention for the Safety
of Life at Sea, 1929, in respect of ships not registered in British
India, the Governor General in Council shall make such rules
as appear to him to be necessary, and for the purpose of {::hjﬁ
provisions of this Act the expression ‘a valid Safety Convention
Certificate’ means a certificate or certificates complying with
such of those rules as are applicable in the circumstances:

(3) Where

26
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(3) Where a valid Safety Convention Certificate is produced
in respect of a. passenger steamer not registered in British India
and there is attached tc the cerfificate a memorandum which—

(a) hag been issued by or under the authority of the

Government of the country to which the steamer -

belongs, and

(b) modifies for the purpose of any particular voyage, in
view of the number of persons actually carried on
that voyage, - the particulars stuted in the
certificates with respect to life-saving appliances,

the certificate shall have effect for the purpose of that voyage
as if it were modified in accordance with the memorandum.

245H. (1) No British ship registered in British India being
a passenger steamer shall proceed on a voyage from any place
in British India to any place outside British India unless there
is in force in respect of the ship either—

(@) a Safety Certificate issued under secbioh 245C, ot

(b) a Qualified Safety Certificate issued wunder section
245C and an FExemption Certificate issued under
section 245H, !

being a certificate or certificates which by the terms - thereof
is-or are applicable to the- voyage on which the ship is about to
proceed and to the trade in which she is for the time being
engaged. , L

{(2) No sea-going British ship registered in British  India
‘being a ship of 1,600 tons gross tonnage or upwards other
than a passenger steamer, shall proceed on a vovage from any
‘place in British India to any place outside British India unless
there is in force in respect of the ship—

(a) such certificate or certificates as would be required in
her case by the provisions of sub-section (I) if she
were g passenger steamer, or ‘

(b) a Safety Radio- telegraphy Cert1ﬁca,te 1ssued under
secbion 245D, or

(¢) an Exemption Certificate, issued under section 245E,
relatlna to -the w1reless telegraphy equipment,

belng a certificate or certificates which by the terms thereotf is
or are applicable to the voyage on which the ship ig about to
proceed and to the trade in Wthh she is for the tlme bemg
engaged -

R ' (3) It
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- (8) If any ship to which this section applies proceeds, or
attempts to proceed, to sea in contravention of thig section—-~

(a) in the case of a ship being a passenger steamer, the
master. or owner of the steamer shall, withoub
prfzjudice to any other remedy or penalty under
this Act, be liable for each offence to a fine which
may extend to one hundred rupees for every
passenger carried on board the steamship; and

(b) in the case of a ship not being a passenger steamer,
the master or owner of the ship shall for each
offence be liable to 4 fine which may extend to one
thousand rupees. |

(4) The master of every ship to which this section applies
shall produce to the officer of Customs from whom a porb
clearance for the ship is demanded the certificate or certificates
required by the foregoing provisions of this section to be in force
when the ship proceeds to sea, and the port clearance shall not -
be granted and the ship may be detained until the said certificate
or certificates are so produced.

(4} Where an 'Exempt-ion Certificate issued under section
2451 in respect of any ship to which this section applies specifies

-any conditiong on which the certificate iz issued and those

conditions are contravened, the master or owner of the

-ship shall for each offence be liable to & fine which may extend

to one thousand rupees. '

2451, (1) Where there is produced in respect of any steam-
ship not registered in British India a valid Safety Convention
Certificate, such certificate shall be accepted as having the same
force as the corresponding certificate issued in respect of a ship
registered in British India by the Governor General in Council.

() The master of every ship not registered in Britigh India
being a passenger steamer or being a ship of 1,600 tons gross
tonnage or upwards belonging to a country to which the
International Convention for the Safety of Life at Ses, 1929,
applies, shall produce a valid Safety Convention Certificate to
the officer of Customs from whom a clearance for the ship is

" demanded in respect of a voyage from & place in British India

to a place outside British Indis, and & clearance shall th be
granted and the ship may be detained until such s certificate is

80 produced.

(3) Where a valid Safety Convention Certificate is produced
in respect of o passenger steamer not registered in British India

i the
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the steamer shall not be deemed to be unsafe for the purposes
of section 2388 of thiz Act by reason of the defective condition
of her hull,” equipments or machinery unless it appears that the
steamer cannot proceed to sea without danger to the passungers
or erew owing to the fact that thie gctual condition of the ship
does not correspond substantially with the particulars stated in
‘the certificate. |

2457 (1) The Governor General in Council may, sub]ect to Power of
"the condition of previous publication, make rules to carry oub Generalin
the purposes of the provisions of this Part relating to Safety e yules 08
Certificates, Qualified Safety Certificates, Safety Radlo-tele to certliioates.
graphy Certificates and Exemption Certificates.

®) In particular snd without' prejudice to the generality of

thev» foregoing power, such rules may prescribe the form of the

© certiffcates referred to im sub-sections (2) and (8) of section
245€; sub-section (2) of section 245D, and section 245E, the

charging of' fees for the grant of such certificates, the amount

of'such fées, and the manner in' which they shall be recoverable.

(3) The Governor General in Council may delegate to any
person the functions assigned: to the Goverrior Gereral in
Council by sections 245C, 245D and 245G of granting o Safety
Certificate, & Qualified Safety Certificate or a Safety Radio- .
telegraphy Certificate in respect of any ships or classes of ships.

245K. The provisions of sections 189, 189A, 140 and 142 of Applieation of
this- Act shall apply to and.in relation” to:every certificate issued i‘é%”,{"’iié?nd o
by the Governor (Gteneral in: Council under sectiony 245C, 245D g:ﬁ&ﬁ,ﬁ%ﬁ to i
and: 245E in the same: manner as:-they apply to and:in relation
to a. certificate of ‘survey: !

245L. The Governor General in Couneil may request the yssueny
Government of a country to which the International Conven- ZoCign teve
tion for the Safety of Life at Sea, 1929, applies, to issue agﬁ;;ﬂﬁgg{’sggmd
Safety Certificate or a Safety Rddlo-telegraphy Certificate in in British
respect of a British: ship registered: in British India, ang a
certificate issued in pursuance of such a ‘request and contain-
ing a statement that it has been so issued shall have effect for
the purposes of this Act as if it had been issued by the
Governor General in' Council.

245M. Where any foreign shlp iz detained’ under:this: Part Detentlon of
in any case to which the provisions of section 238 do not lfz?rce;%gss;’é s‘
apply, or where any proceedings are taken under this Part Shgired ol
against tle master or owner of any such ship, notice shall »
forthwith be served on the Consular officer for. the country

to which the ghip belongs ab or nearest to the port where the

“ghip
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ship i8 for ‘the time bemg and “such notlce shall speclfy thet
"grounds on which “the’ Shlp has been detamed or the proceedmgsf

have been taken " . “w

84, ‘After Par{a v of the S&ld Act the followmg Part and:

secmons shall be lnserted namely :—
. “PART YA,

- NAVIGATION, ©

245N, (I) No person on any Biitish ship registered in’

-British India shall when the ship is going abead: glve G helm

or steering order containing the word : ‘starboard’ . ‘right*
or any equlvalent of starboard’ or rloht unless. he mtends

that the head of the ship shall move to the right, or give a
. helm or steermg order containing the ward ‘port’ or ‘left’ or

Duty to report
ers to
. nav gatlon

any equivalent of ‘port’ or ‘left’, unless he intends that ghe head -

of the shlp shall move to the left

(2) Any person who contravenes . the provisions of  this’

sec’aon shall - for each. offence be "liable - to a ﬁne whlch may
extend to five hundred rupees. :

©9450. (1) The master of any British ship registered in

. Britigsh: India on meeting- with - dangerous’ ‘ice, a - dangerous

-derelict, a tropical storm or any other direct danger to naviga-
_tion shall send information accordingly by all means of com- °
munication at his- dispossl and in accordance with such rules -
as the Governor General in Council may make in this behalf .

to ships in the vicinity and to such authorities on shore a8

‘may be ‘prescribed by these rules.

(9) It the master of a ship falls to. comply with the pro-"’
visions of this section, he-shall be. liable for each offence to a"
‘fine which may extend to- five hundred rupees. ' : g

(3) For the purposes "of this section the expressmn ‘tropical f
gtorm’ meang & hurrlcane, typhoon, cyclone -or other storm of .
a similar nature, and the master of a ship shall be deemed to.

have met with a tropmal storm if he has reason to beheve that

-.thereis such .4 storm ih the vicinity.:

Obligation to
render assis-
tance on recely
Iny signal of
distress,

»

945P. (1) The master of & British Shlp registered in British
; India on receiving ‘a signal of distress by wireless telegraphy'?
from any other ship shall proceed with all speed to the
ass1stance of 1he persons in’ dlstress unless . he is unable or,:~

+

.1n
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in the special circumstances of the case, considers it unreason-

able or unnecessary to do so, or unless he receives information
that hig assistance is no longer required.

(2) If the master is unable or in the special circumstances
of the case considers it unreasonable or unnecessary to proceed
to the assistance of the persons in distress, he shall forthwith
send a message by wireless telegraphy informing the master
of the ship in distress accordingly, and shall enter in the
official log-book his reasons for not going to the assistance of
those porsons. :

(3) Any master failing to comply with the provisions of
‘sub-section (I) shall be liable to imprisonment for a term
" which may extend to six months, or to a fine which may .
extend to one thousand rupees, or to both.

(4) Any master failing to comply with the provisions of
sub-section (2) shall be liable to a fine which may extend to
one thousand rupees.

245Q. (1) The Governor QGetleral in Council may, subject Prwer of
to the condition of previous publication, make rules pre- Generalln

i : ' Councilto - <
scribing— | make rules vy '
to signals,

(@) the manner of communicating information regarding
dangers to navigation, and the authorities on
shore to whom such information is to be communi-
cated,

(b) the signals- which shall be signals of distre?s and of
urgency, respectively,

{¢) the circumstances in which and the purposes for
which any such signal ig to be used, and the
circumstances in which it is to be revoked, and _

(d) the speed at which any message sent by wireless

telegraphy in connection with such signal is to be
transmitted,

(2) In making any rule under this section the Governor
tteoeral in Council may direct that the breach of it shall be
punishable with fine which may extend to five hundred rupees.”’
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